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“I have always derived my politics from ethics ...

It is because 1 swear by ethics that I find myself in politics”
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INTRODUCTION

1. On 24 November, 2015 (Tuesday) at around 4.10 P.M. when
the House was discussing the matter of alleged shortage and
mismanagement of night shelters in Delhi under Rule 54, the
hon’ble Speaker Mr. Ram Niwas Goel sprang to his feet and said

“.AH UETST S, T TEAUSAT Al Fqont, ¥ agd IgaHret g arwhn (U..0m

Prakash ji, ye badtameezi nahin chalegi. Ye bahut badtameezi hai
aapki”). The shocked House turned uproarious. Hon’ble Speaker
asked Mr. Om Prakash Sharma, hon’ble Member of the House to
withdraw from the House pointing out that Mr. Om Prakash
Sharma had used highly objectionable and insulting words against
a woman Member of the House.

2. Many Members started demanding immediate action against
Mr. Om Prakash Sharma and some of them, including a few
women Members, rushed to the well of the House. Amidst
demands from the floor for punitive action against Mr. Om
Prakash Sharma, Hon’ble Speaker while expressing his anguish
and anger at the turn of events, informed the House from the
Chair that Shri Om Prakash Sharma used the words <9 9% I597

arft” (“raat bhar ghoomne waali”) to describe Ms. Alka Lamba, a

Member of the House. Hon’ble Speaker was also on record
complimenting Mr. Vijendra Gupta, Hon’ble Leader of Opposition
for trying to restrain Mr. Om Prakash Sharma, who, when the
incident occurred, was occupying the seat (no. 99) next to Shri
Gupta, a seat that officially belongs to Shri Jagdish Pradhan, a
Member of the House.

3. As the uproar continued, Mr. Om Prakash Sharma withdrew
from the House. With many of the Members continuing with the
demand for instantaneous and stringent action against Mr. Om
Prakash Sharma, no other business could be transacted in the
House during the remaining part of the day. The House witnessed
two unscheduled adjournments before being adjourned for the
day at around 5.40 P.M,

4. At the next sitting of the House i.e. on 26 November, 2015
(Thursday) the women Members continued their protest from the
well of the House and were supported by most of the Members
present in the House who demanded that stringent punishment be
handed to Mr. Om Prakash Sharma by the House immediately.



5. Thereupon, Mr. Kapil Mishra, hon’ble Minister of Tourism &
Water moved the following Motion with the permission of the
Chair:

"That this House decides that the unfortunate
incident of 24.11.2015 wherein Shri Om
Prakash Sharma, a Member of this House made
derogatory remarks against a woman Member
of this House be referred to the Ethics
Committee of the House for consideration,
investigation and report. - The Committee shall
have full freedom to decide on the procedure to
be followed in the mater and shall submit its
report before the first sitting of the next
session.”

6. With the House adopting the motion with voice vote, the
matter stood referred to the Committee on Ethics.

7. Thereafter Mr. Kailash Gehlot, hon’ble Member, told the House
that Mr. Om Prakash Sharma used highly objectionable language
against hon’ble Speaker and moved the following Motion with the
permission of the Chair:

"That this House condemns the derogatory
remarks made against hon’ble Speaker by Shri
Om Prakash Sharma both within the House as
well as during his interaction with the media;

and

That this House decides that Shri Om Prakash
Sharma be suspended from the sitting of the
House for the entire duration of the ongoing
Session.”

8. With the House adopting the motion with voice vote, Mr. Om
Prakash Sharma stood suspended from the service of the House
for the period of the ongoing Session i.e. the Second Session of
the Sixth Legislative Assembly.

9. The women Members, in the meanwhile, continued with their
protest seeking immediate action against Mr. Om Prakash
Sharma. After the House witnessed two unscheduled
adjournments on this matter, hon’ble Deputy Chief Minister
appealed to the women Members who were staging a sit-in
protest in the well of the House, to have faith in the Committee on



Ethics and resume their seats. This was followed by assurance
from the Chair that the Committee on Ethics would submit its
report on the matter before the first sitting of the next Session.
The women Members finally relented and went back to their seats.

PROCEEDINGS
First Sitting - 27 November, 2015:

10. Keeping in view the indignation prevalent in the House and
the time limit imposed by the House, the Committee on Ethics,
without wasting any time, held its first sitting on the matter on 27
November, 2015 (Friday). The Committee watched the audio-
visual recording of the proceedings of the House of 24 November,
2015 as was available with the Secretariat of the Legislative
Assembly. It was the recording of the proceedings as was webcast
live on 24 November, 2015. Thereafter, the Committee decided
that Mr. Om Prakash Sharma, hon’ble Member be requested to
appear before the Committee on 30 November, 2015 (Monday).

Second Sitting - 30 November, 2015:

11. Mr. Om Prakash Sharma, hon’ble Member deposed before the
Committee on Ethics when it met for the second time on this
matter on 30 November, 2015. When asked about his conduct in
the House on 24 November, 2015, Mr. Om Prakash Sharma traced
the incident back to August, 2015 when Ms. Alka Lamba allegedly
vandalised his shop located at Yamuna Bazaar allegedly resuiting
in registration of an FIR against her. He told the Committee that

Ms. Alka Lamba made remarks such as “Js #1 ger” (“"nashe ka
saudagar”) and “Sgfrer waTz 399 arar (“zahrila prasad bechne wala”)
against him. In reaction to these actions by Ms. Alka Lamba, he
described her as “zra wx gw+ ared” (“raat bhar ghoomne waali”), Mr.
Om Prakash Sharma averred before the Committee. When
specifically asked whether he used the words “wra w7 3 911" (“raat

bhar ghoomne waali”) to describe Ms. Alka Lamba, Mr. Om
Prakash Sharma replied in affirmative.

12. During the course of his deposition, not even once did he
dispute that he used the words “wra wx ww3 ar=i” (“raat bhar
ghoomne waali”) against Ms. Alka Lamba. The Committee asked
Mr. Om Prakash Sharma if he had any regrets over his conduct in
using such derogatory language against a fellow woman Member



of the House. Mr. Om Prakash Sharma told the Committee that
he does not regret what he had said and he stood by what he had
said. He went on to clarify that his utterances were only in
reaction to what Ms. Alka Lamba had allegedly done at his shop in
August, 2015 and what she had allegedly said against him on the
floor of the House.

13. On Mr. Om Prakash Sharma’s request, the Committee
directed the Secretariat to make available the complete audio-
visual recording of the proceedings of the House, as was webcast
live on 24 November, 2015, to Mr. Om Prakash Sharma. As
directed by the Committee, the Secretariat of the Legislative
Assembly promptly handed over a DVD containing audio-visual
recording to Mr. Om Prakash Sharma on 30 November, 2015. Mr.
Sharma was asked to appear before the Committee on 02
December, 2015 (Wednesday).

Third Sitting - 02 December, 2015:

14. Mr. Om Prakash Sharma deposed before the Committee in its
third sitting held on 02 December, 2015 and asked for the
verbatim transcript of the proceedings of the House of 24
November, 2015. When asked as to what he had to say after
watching the audio-visual recording of the proceedings of the
House of 24 November, 2015, he took the plea that he needed
the full transcript so that he could adequately defend himself
before the Committee. Thereupon the committee directed the
Secretariat to provide verbatim transcript of the proceedings of
the House as demanded by Mr. Om Prakash Sharma by the
evening of the next day i.e. 03 December, 2015 (Thursday). The
Secretariat duly complied with the directions of the Committee.

Fourth Sitting - 08 December, 2015:

15. Mr. Om Prakash Sharma once again deposed before the
Committee in its fourth sitting held on 08 December, 2015
(Tuesday). He was asked by the Committee as to what he had to
say in his defence after going through the audio-visual recording
and verbatim transcript of the proceedings of 24 November, 2015.
He submitted a letter dated 08 December, 2015 addressed to
hon’ble Chairman of the Committee on Ethics wherein he had
alleged that verbatim transcript provided to him by the Secretariat
is incomplete and he needs a month’s time to gather evidence
from private Channels etc. He made a similar request verbally also
before the Committee. In response the Committee granted Mr.



Om Prakash Sharma, a time of 15 more days so as to enable him
to gather evidence as desired by him.

Fifth Sitting - 23 December, 2015:

16. In the fifth sitting of the Committee on Ethics held on 23
December, 2015 (Wednesday), Mr. Om Prakash Sharma insisted
that the Committee ask him specific questions from specific pages
of verbatim transcript of the proceedings of 24 November, 2015.
Mr. Om Prakash Sharma took the plea that the verbatim transcript
of proceedings is incomplete and alleged that Ms. Alka Lamba, on
the day of incident under examination, shouted at him and even
tried to slap him twice.,

17. The Committee again asked him if he had used the words “wa
97 g8+ AT (“raat bhar ghoomne waali”) to describe Ms. Alka

Lamba to which Mr. Om Prakash Sharma replied in affirmative.
Asked if he had felt any remorse for having used such derogatory
words against Ms. Alka Lamba in the House, Mr. Om Prakash
Sharma replied in negative. He stated that his intention was not
wrong. When asked what his intention was Mr. Om Prakash
Sharma refused to elaborate. He went on to say that Ms. Alka
Lamba herself claimed that she had visited night shelters at 2.00
A.M. and as a part of her de-addiction campaign went to drug
addicts at 4.00 A.M. or 5. 00 A.M. and said he only repeated what
Ms.Alka Lamba proclaimed about herself when he described her as
“TTq w2 g arel” (“raat bhar ghoomne waali”).

18. The Committee asked Mr. Om Prakash Sharma if he wished to
present any further evidence or engage a lawyer in his defence.
He stated that he was capable of defending himself. When the
committee reminded him that he was allowed extra time as
sought by him to gather evidence from private Channels and other
sources, Mr. Om Prakash Sharma stated that he no longer wished
to use that option. He also made it clear that he had nothing more
to tell the Committee.

Sixth Sitting - 20 January, 2016:

19. The Committee on Ethics held its sixth sitting on 20 January,
2016 (Wednesday). Ms. Alka Lamba was summoned before the
Committee and was in attendance. Ms. Alka Lamba refuted the
charges made by Mr. Om Prakash Sharma against her. Asked
about Mr. Om Prakash Sharma’s specific allegations against her
when he had said before the Committee that she had shouted at



Mr. Sharma and tried to slap him twice in the House on 24
November, 2015, Ms. Alka Lama told the Committee that many
Members that day were agitated when Mr. Om Prakash Sharma
used foul language against her and many even rushed to the well
of the House to protest against indecorous behaviour of Mr. Om
Prakash Sharma. Ms. Alka Lamba admitted that enraged by the
utterances of Mr. Om Prakash Sharma, she too had rushed to the
well of the House and expressed regrets before the Committee for
having done the same. She had assured the Committee that she
would be careful in future. She also told the Committee that
Hon'ble Speaker himself was on record expressing anguish at

repeated utterances such as a9 (“"nashedi”), <= (‘gundi”) by

Mr. Om Prakash Sharma against her and had to warn Mr. Sharma
on the floor of the House. She also told to the Committee that
she had been receiving threats.

20. In the light of submission made by Ms. Alka Lamba before the
Committee, it was decided to give one more opportunity to Mr.
Om Prakash Sharma to come before the committee to put forth
his views. The Committee also agreed to the suggestion made by
a Member of the Committee to request Mr. Sajeev Jha, a Member
who occupies seat no. 81 in the House, to depose before the
Committee in its next sitting.

Seventh Sitting - 28 January, 2016:

21. In the seventh sitting of the Committee on Ethics held on 28
January, 2016 (Thursday), Mr. Om Prakash Sharma and Mr.
Sanjeev Jha, both Members of the House, deposed before the
Committee separately. When informed that Ms. Alka Lamba had
denied the charges made by Mr. Om Prakash Sharma against her
in a previous sitting of the Committee, Mr. Om Prakash Sharma
said that the whole incident is result of the conspiracy hatched by
hon’ble Chief Minister Mr. Arvind Kejriwal. He added that he never
went to where Ms. Alka Lamba was and it was Ms. Lamba who
came to his shop and to his seat in the House. Mr. Om Prakash
Sharma again told the Committee that when he described her as
“7Tq 9 q@ arat” (“raat bhar ghoomne wali”) he just repeated what
she had claimed herself to be.

22. The Chairman of the Committee asked him to explain as to if
his comments were so innocently made, where was the need for
hon'ble Speaker to stand-up in the House and strongly object to
his language and also warn him. In reply Mr. Sharma charged
both the hon’ble Speaker and the Committee on Ethics with bias.



He stated that his repeated eviction from the House and imposing
the fine of Rs.18,500/- for damaging the mic are examples of
such a bias.

23. Taking serious objection to Mr. Om Prakash Sharma’s
allegations, the Committee made it clear that all the members are
equal before the Committee. The Committee reminded Mr.
Sharma that hon’ble Speaker had to resort to disciplinary action
against him because of his tendency to violate the decorum of the
House, repeatedly. The Committee told him to recall the fact that
fine for damaging the mic was imposed through the collective
decision of the House and not by a few as was being sought to be
projected by Mr. Om Prakash Sharma. The Committee also
highlighted the fact that there were two more Members in the

House belonging to party in Opposition whose conduct was never

24. Mr. Om Prakash Sharma went on to allege that the verbatim
transcript and the audio-visual recording provided to him were
censored and he is being targeted. He alleged that since the
ruling party has majority in the House and control over the
administration, the Secretariat cannot go against the ruling party.
The Secretary, Legislative Assembly made it clear before the
Committee that Mr. Om Prakash Sharma was provided with
authenticated copies of audio-visual recording and verbatim
transcript of the proceedings of 24 November, 2015. Describing
the allegations levelled against the Secretariat of Legislative
Assembly as baseless and very unfortunate, the Secretary urged
Mr. Om Prakash Sharma, through the Committee, to bring to the
notice of the Secretariat any proof to substantiate his allegations.
He made it clear that Secretariat is not for serving a particular
Member or a particular party and is meant for serving the House
as a whole as per Rules and it does its job with due diligence and
full responsibility. I

25. Thereafter Mr. Sanjeev Jha, a Member of the House, in his
deposition before the Committee explained the sequence of
events and stated that Mr. Om Prakash Sharma has been using

objectionable words such as “79=” (“nashedi”), i€ (‘gundi”), ‘A
W¥ g\ g (‘raat bhar ghoomne waali”) against Ms. Alka Lamba. He

told the Committee that hon’ble Leader of Opposition Mr. Vijender

Gupta also tried to restrain Mr. Om Prakash Sharma since his
utterances were found to be highly objectionable. Mr. Sanjeev



Jha told the Committee that hon’ble Speaker was compelled to
stand-up and warn Mr. Om Prakash Sharma for using such foul
language against a woman Member.

26. The Committee decided that Mr. Om Prakash Sharma be
given a week’s time as one last opportunity to bring before the
Committee any other evidence/facts in his defence. Accordingly
the Secretariat conveyed the decision of the Committee to Mr. Om
Prakash Sharma in writing asking him to bring to the notice of the
Committee within a week if he has anything more to say before
the Committee.

Eighth Sitting - 18 February, 2016:

27. The Committee held its eighth sitting on 18 February, 2016
(Thursday). The Committee noted the fact that Mr. Om Prakash
Sharma did not respond to the opportunity given to him by the
Committee to place before it any evidence/facts in his defence.
The Committee considered all the facts and circumstances in the
matter and took into account all the averments made by Mr. Om
Prakash Sharma before the Committee, so far. The Committee
also examined the submissions made by Ms. Alka Lamba before
the Committee. Evidence given by Mr. Sanjeev Jha before the
Committee was also taken note of.

28. Thereafter, each of the nine Members of the Committee,
including hon’ble Chairman of the Committee, expressed his/her
views on the whole matter under investigation, individually. Based
on the elaborate, evidence-based and dispassionate evaluation
thus made, the Committee collectively arrived at its conclusion
and resultant recommendations. The Committee directed the
Secretariat to prepare the draft report accordingly for its
consideration in its sitting to be held on 22 February, 2016
(Monday).

Ninth Sitting - 22 February, 2016:

29. The Committee in its ninth sitting held on 22 February, 2016
went through the draft put up by the Secretariat paragraph-wise
and decided to meet on 24 February, 2016 (Wednesday) to
finalise the report.

Tenth Sitting - 24 February, 2016:

30. In its tenth sitting held on 24 Febraury, 2016, the Committee
on Ethics finalized its report on the matter and has authorised the



hon’ble Chairman of the Committee to submit the report to
hon’ble Speaker for further necessary action.

CONCLUSIONS

The Committee relied on following facts and observations
to arrive at its conclusions in the matter:

31. The Committee, in all, had ten sittings spread over a period of
ninty days. The meetings were spaced-out in such a manner and
held in such an atmosphere that all the concerned could take part
in the proceedings without any inconvenience whatsoever.

32. Mr. Om Prakash Sharma deposed before the Committee in
five of the ten sittings it had held in the matter. After the seventh
sitting, Mr. Sharma was asked in writing to convey to the
Committee if he wished to bring before the Committee any other
evidence/facts. To the said communication, there was no response
from Mr. Sharma.

33. Mr. Om Prakash Sharma was supplied with all the materials
that he had asked for. Mr. Sharma had asked from the
Committee only those materials that were available with the
Secretariat of the Assembly.

e Mr. Om Prakash Sharma was given complete audio-visual
recording of the proceedings of the House as was telecast
live on 24 November, 2015, on the very day he had

~asked for it, i.e. on 30 November, 2015.

eMr. Om Prakash Sharma was handed over complete
verbatim transcript of the proceedings of 24 November,
2015, on 03 December, 2015, i.e. just a day after he had
asked for it.

eMr. Om Prakash Sharma was also allowed time of 15
days so as to enable him to gather evidence from private
Channels etc.

34. Mr. Om Prakash Sharma was given full and reasonable
opportunity to defend his actions in the House on 24 November,
2015.

35. Mr. Om Prakash Sharma, though asked for and was allowed
time of 15 days to gather evidence from channels etc., in his
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deposition before the Committee in its fifth sitting, made it clear
that he did not wish to utilise that option.

36. Mr. Om Prakash Sharma, in his very first appearance before
the Committee, had accepted that he used the words “zra w7 gA7
e (“raat bhar ghoomne waali”) to describe Ms. Alka Lamba on
the floor of the House on 24 November, 2015 when the House
was in Session. He had been consistent in admitting throughout
the proceedings of the Committee that he had used the words “wta
a7 gua arAr (“raat bhar ghoomne waali”) to describe Ms. Alka
Lamba.

37. In the first sitting of the Committee Mr. Om Prakash Sharma
described his utterances against Ms. Lamba as reaction to her
alleged remarks against him. He also tried to draw a connection
between the happenings in the House on 24 November, 2015 and
alleged vandalisation of his shop by Ms. Lamba in August, 2015.
This explanation is totally untenable. Citing an incident, which had
allegedly happened away from the House more than two months
before, to justify his utterances in the House on 24 November,
2015, to say the least, is an exercise in futility.

38. The very fact that he did make an attempt to offer
explanation and thereby justify his utterances against Ms. Lamba
as a mere reaction is proof enough to deduce that Mr. Om Prakash
Sharma himself was fully conscious of the gross misdemeanour
that he had committed on the floor of the House by uttering such
highly objectionable words against Ms. Alka Lamba.

Prakash Sharma reiterated that he had used the words “zra 9% g7+
aret” (“raat bhar ghoomne waali”) to describe Ms. Alka Lamba. He
also made it clear that he did not regret using the said words. He
found a new explanation to offer before the Committee. Mr. Om
Prakash Sharma said he had described Ms.Lamba as she allegedly
claims herself to be. This was clearly an afterthought which is at
total variance with the ‘action-reaction’ argument that he had
advanced in his very first deposition before the Committee.

40. In his last deposition before the Committee, Mr. Om Prakash
Sharma had added another dimension to his defence. This time it
was ‘conspiracy’. He said he was being targeted and a conspiracy
was hatched against him by hon’ble Chief Minister. When cornered
as to why there was outrage in the House and from the Chair
when he made those remarks against Ms. Alka Lamba, Mr.
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Sharma told the Committee that hon’ble Speaker and the
Committee on Ethics were biased. This was yet another
afterthought which is inconsistent with his earlier afterthought as
well as with the first round of defence that he had offered. Mr. Om
Prakash Sharma had no plausible explanation to give when asked
by the Committee as to why the other two Members belonging to
party in Opposition were not charged with being unruly ever.

41. Mr. Om Prakash Sharma had been equally inconsistent in his
views on materials supplied by the Secretariat of the Legislature.
After receiving the audio-visual recording, he had asked for the
transcript to adequately defend himself. After receiving the
transcript, Mr. Sharma felt it was incomplete and wanted to rely
on evidence that he had proposed to gather from private Channels
etc. In his last deposition before the Committee, his wide ranging
accusations included supply of censored audio-visual recordings
and verbatim transcript to him by the Secretariat. These
accusations were made nearly eighty days after the said materials
were supplied to him. When asked to pin-point the alleged
inaccuracies/deficiencies in the materials supplied by the
Secretariat, Mr. Om Prakash Sharma did not respond.

42. Mr. Om Prakash Sharma in his depositions remained
consistently defiant and unrepentant. Yet the Committee tried to
reason with him all through with the hope that he would realise
his mistake and would express regrets so that the Committee
could take a lenient view. Unfortunately, he was not amenable to
the very thought of being regretful. Instead, in the last sitting he
had turned accusatory. He made sweeping and unsubstantiated
charges against hon’ble Speaker, Committee on Ethics, hon’ble
Chief Minister and the Secretariat of Legislature.

43. From the proceedings of 24 November, 2015, it is abundantly
clear that Mr. Om Prakash Sharma used the words “Tra s g7 FTeAl”
("raat bhar ghoomne waali”) in most derogatory and defamatory
sense against Ms. Alka Lamba.

44. 1t is also clear from the reactions in the House at the instant -
be it from the Chair who warned Mr. Sharma against highly
indecorous conduct, be it from the Leader of the Opposition who
tried to restrain Mr. Sharma, be it from all other Members of the
House who reacted with shock and outrage - that the words “wrq w=

saa arAl” (“raat bhar ghoomne waali”) uttered by Mr. Om Prakash
Sharma comprised most undignified and uncivilised expression
aimed at denigrating a woman Member. It amounted to, in plain
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and simple terms, character-assassination. This happened in full
view of the House, media persons and general public who were
present in visitors’ galleries when the House was transacting
serious business of public interest by way of Calling Attention.

45. Through his highly irresponsible and contemptuous conduct
Mr. Om Prakash Sharma made a mockery of the House. He not
only brought disrepute to himself but also denigrated the dignity
of a fellow woman Member in particular and other Members in
general and that of the Legislative Assembly of NCT of Delhi as a
whole. While resorting to such gross misconduct he did not think
of the dignity of his electors either.

46. Hence the Committee unanimously concluded that Mr. Om
Prakash Sharma is found guilty of conduct unbecoming of a
Member of the Legislative Assembly.

47. The Committee also took note of the fact that many of the
agitated Members rushed to the well when the said incident
happened on 24 November, 2015, an action which had the
potential to aggravate the situation further. The Committee,
though fully aware of the circumstances in which they rushed to
the well of the House, felt that the Members could have avoided
such a reaction. The Committee hopes that the Members
henceforth would strictly abide by the rules of the House even in
the face of gravest of provocations.

RECOMMENDATIONS

48. Given the fact that Mr. Om Prakash Sharma, in addition to
being found guilty in the very serious matter under investigation
now, also:

ehas to his credit the record of being named by
hon'ble Speaker most number of times for
indecorous conduct in the House,

ehas the history of repeatedly interrupting the
proceedings of the House,

e is imprudent enough to rush menacingly towards the

Leader of the House when he was addressing the
House with the permission of the Chair,
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e has the record of being fined and warned against
unruly behaviour by the House after duly found
guilty by the Committee on Ethics once earlier for
damaging the mic in the House,

e has shown neither remorse nor sign of learning from

his past mistakes
and

¢ is a habitual offender;

the Committee is left with no choice but to recommend expulsion
of Mr. Om Prakash Sharma from the Membership of the sixth
Legislative Assembly of National Capital Territory of Delhi.

(Narayan Dutt Sharma)
Chairman, Committee 2 OR, Ethics

e
(S. K. Bagga) (Ch. j!'-'ateh Smgh)
Member
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Member

Delhi
24 February, 2016
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